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RAJYA SABHA 
Tuesday,     6th    January,     1976/16th 

Pausa, 1897  (Safca) 

The House met at Eleven of the clock, Mr. 
Chairman in the Chair. 

INTRODUCTION OF NEW 
MINISTERS 

THE PRIME MINISTER (SHRIMATI 
INDIRA GANDHI); Sir, I have pleasure in 
introducing to you and through you to the 
House the now Leader of the House, Shri 
Kamlapati Tripathi. 

I should also like to introduce my new 
colleagues: 

Shri Bansi Lai, Minister of 
Defence, 

Dr. G. S. Dhillon, 
Minister of Shipping & Transport, 

Shri Prakashchand B. Sethi, 
Mir of Chemicals &     Ferti- 

H. K. L. Bhagat, ;ster of ^Hate in 
the Ministry works & Housing, 

Chaudnary Ram Sevak, Minister of State 
in the Ministry I health & Family 
Planning, 

Shri Vithal Gadgil, 
Minister of State (Defence Production) 

in the Ministry of Defence, and 

Dr. V. A. Seyid Muhammad, Minister of 
State in the Ministry 

of Law, Justice and    Company 
Affairs. 

ORAL  ANSWERS TO QUESTIONS 

Raids conducted  by     Income-tax 
authorities 

*1. SHRI MULKA GOVINDA REDDY: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the number of raids conducted by the 
Income-tax authorities during the years 1974 
and 1975; and 942—RS—1 

(b) the amounts recovered from such raids 
in the years 1974 and 1975, State-wise? 

THE MINISTER OF STATE IN-
CHARGE OF DEPARTMENT OF 
hEVENUE AND BANKING (SHRI 
PRANAB MUKHERJEE); (a) Statistics are 
maintained on financial year basis. The 
number of search and seizure operations 
conducted in 1974-75 and 1975-76 (upto 30-
11-75—for which figures are available) were 
2,029 and 1,523 respectively. 

(b) A statement is laid on the Table of the 
House. 

Statement 

Statistics are maintained by Commissioner 
of Income-tax charge-wise on financial year 
basis. Value of assets seized as a result of 
search and seizure operations conducted in 
1974-75 and 1975-76 (upto 30-11-1975—for 
which figures are available) is as under; 
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SHRI MULKA GOVINDA REDDY: Sir, I 
would like to know from the honourable 
Minister whether the raids conducted during 
1974-75 and 1975-76 coupled with the 
imposition of the emergency forced the pace 
of disclosures of income and wealth to the 
tune of Rs. 1,500 crores. 

SHRI PRANAB MUKHERJEE: Sir, so far 
as the disclosure is concerned, there were 
certain factors which helped in the disclosure 
of quite a substantial amount of concealed in-
come and wealth and I do agree with the 
honourable Member that the intensification of 
search and seizures in the pre-emergency and 
post-emergency periods have also contributed 
in this respect. 

SHRI MULKA GOVINDA REDDY. Sir, 
according to the Wanchoo Committee Report, 
the black money that is there is supposed to 
be to the tune of Rs. 7,000 crores and 
according to unofficial estimates it is about 
Rs. 20,000 crores. I would like to know what 
steps the Government would like to take to 
unearth the black money that lies hidden. 

SHRI PRANAB MUKHERJEE: Sir, on many 
occasions, on the floor of this House and 
outside, we have indicated the various measures 
which the Government was contemplatng and 
which the Government took to unearth the black 
money and the recent Voluntary Disclosure 
Scheme is one of such measures. Before 
intensifying the-raids, searches and seizures and 
bringing in a larger number of people within the 
net through surveys, we had, in the last session 
of the Parliament. Sir, adopted amendments to 
the I Income-Tax Laws on the basis of the 
recommendations of the Wanchoo Committee 
and we have now taken certain measures. All 
these measures are being taken together. 

DR. K. MATHEW KURIAN: Sir. I would 
like to know from the honourable Minister 
whether it is a fact that even before the 
Voluntary Disclosure Scheme was announced 
the Income-Tax Department had conducted 
many raids and found out a lot of black and 
unaccounted money and after this Voluntary 
Disclosure Scheme was announced, even 
when these cases were in the possession of the 
Income-Tax Department, these people were 
virtually allowed to go scot-free and they 
came under the umbrella of the Voluntary 
Disclosure Scheme. Hence the net amount will 
be less than what it would have otherwise 
been since penalties would otherwise have 
been paid. I would like to know whether this is 
true or not. 

SHRI PRANAB MUKHERJEE: Sir, 1 
would like to draw the attention of the hon. 
Member to the figures which I have given in 
the statement. The number of searches and 
stizures conducted in 1974-75 and 1975-76 
(up to 30th November, 1975) were 2,029 and 
1.523 respectively. The total amount of assets 
seized was Rs. 17 crores in 1974-75 and Rs. 
14 crores in 1975-76 fup to 30th November, 
1975). It is true that certain people whose 
houses were raided availed of the voluntary 
disclosure scheme under Section 14. But at 
the same    time, it has to be 
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kept in mind that the figure was only Rs. 14 
crores, and the total amount under the 
Voluntary Disclosure Scheme is of the order 
of Rs. 1500 crores. 

SHRIMATI SUMITRA G. KULKARNI; 
Will the hon. Minister be kind enough to give 
the names of some top persons and firms who 
had this ill-gotten money? Will he be in a 
position to give their names? If not, why not? 

SHRI PRANAB MUKHERJEE: Sir, so far 
as individual raids and other raids are 
concerned, on many a time we have discussed 
it on the floor of the House. For example, 
there was a series of discussions on the Jaipur 
house; we had discussion on other houses 
also. But it is not possible for us to make any 
list showing who are the top ten or who are at 
the bottom. 

AN HON. MEMBER: What is    the 
difficulty? 

(Interruptions) 

SHRI KALYAN ROY:    Sir,    there seems 
to be a gap between    performance  and 
publicity.  It  is true that some raids have been 
conducted. How is it that West. Bengal which    
is the seat of jute industry, seat of tea gardens, 
and big houses, particularly the Birlas and 
others have been definitely excluded from 
raids? Particularly the Special Cell which has 
been set up in the Finance Ministry, which 
brought out that Birlas have evaded taxes of 
nearly   100   crores,   has   left   out  the Birla 
house. Besides, the amount   recovered from 
West Bengal is poor and paltry. 

SHRI PRANAB MUKHERJEE; So far as 
raids and searches are concerned, it is being 
done on the basis of specific information 
available to the Department. It is not a 
question of excluding anybody or any 
particular house. Whenever we have informa-
tion, we have raids, and it is not possible to 
indicate why there has been less amount 
recovered in West Bengal. In the normal way,    
large    amounts 

come from Bombay; they do not from 
West Bengal. 

SHRI D. D. PURI; Sir, after the expiry of 
the dead-line for voluntary disclosures, the 
hon. Minister announced some concessions 
for further disclosures. Will he be good 
enough to state the exact nature of the con-
cessions that are available now after the dead-
line, about which he had stated unequivocally 
that it would not be extended under any 
circumstances? What is the exact nature of the 
concessions available now? 

SHRI PRANAB MUKHERJEE: Even 
under the existing provision of the Income-tax 
law, if somebody cooperates and comes 
forward disclosing his concealed income, it is 
at the discretion of the authorities not to prose-
cute him, not to impose penalty on him, but he 
has to pay the tax at the normal rate. Thirty-
first of December was the dead-line, and we 
did not extend it. But anybody can take 
advantage of the provisions which are already 
within the existing tax legislation and he can 
come forward and disclose his concealed 
income. 

SHRI VIREN J. SHAH: Sir, in the question 
the Minister has been asked to state the 
amounts recovered from such raids—not the 
seizures. Is there any reconciliation between 
the amount recovered and the amount seized? 
Mr. Chairman, it includes amounts which are 
accounted for fully. But for the sake of 
publicity everything is 'seized' and 
announced. Is it true? 

SHRI PRANAB MUKHERJEE; Sir, there 
is no discrepancy as such. It is true that some 
seized amounts may be accounted for. Then 
these are returned. There is a provision in the 
law itself that within 90 days there should be 
a summary assessment. 

SHRI HARSH DEO MALAVIYA: Sir, I 
would like to know, amongst those raided 
how many of the 95 monopoly houses, which 
have been listed by the Monopolies 
Commission, 
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have been raided, and how much was 
recovered from these monopoly houses? 

SHRI PRANAB MUKHERJEE: Sir, this is 
a very specific question. If the hon. Member 
wants to know, I can submit it later on. 

SHRI N. G. GORAY: Sir, is it a fact that 
the raids that were carried on in the posh 
loalities like Cufo Parade in Bombay were 
suddenly brought to a halt because there was 
a deal struck between the flat owners and the 
officers of the Income Tax Department? 

SHRI PRANAB MUKHERJEE; It is not a 
raid. It is survey. Regarding the programme 
that we took up, the luxury houses and flats 
were surveyed in order to find out whether 
there was any concealment of income and 
whether there was any understatement about 
the value of the fixtures and the buildings. 
After the survey, certain follow-up actions are 
to be taken. Those follow-up actions are being 
taken and it is not a fact that we have 
abandoned the scheme of survey. 

 

 

SHRI PRANAB MUKHEJEE; Sir, 
whenever we find that certain people are 
involved or when there is any doubt about the 
integrity 0f any officer in the Revenue 
Department, we take appropriate action 
against him. Regarding the question of 
measures the Government is going to take so 
that black money is not generated, it is a larger 
issue and the various measures we are taking 
are to plug those loopholes. 

SHRI BRAHMANANDA PANDA: While 
replying to the question put by my friend, Shri 
Kalyan Roy, the Minister said that the 
searches are made on the basis of information 
collected from sources. Everybody knows that 
the Birlas are the biggest tax evaders in the 
country. Am I to understand from the 
Minister's reply that they do not get any 
information about the black money collected 
and stored by the Birlas? 

SHRI PRANAB MUKHERJEE: What I 
said in reply to the question put by Mr. Kalyan 
Roy was that whenever we have raids and 
searches, they are on the basis of specific in-
formation available to us. We do not make 
any discrimination between any individuals or 
between any groups. Regarding the Birlas, it 
is known to the House that a Special Cell is 
looking into some of the tax matters relating 
to the Birlas. 

SHRI JAGJIT SINGH ANAND: The hon. 
Minister told us that the figures were 17 
crores and 14 crores. But he has not looked 
into the fact 
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that out of 19 Divisions of Commissioners of 
Income-Tax, there is a sharp fall in all the 
Divisions except three. If you take out Delhi 
and West Bengal, the actual figure is about 5 
crores only as compared to 17 crores last year. 
In Patiala and Amritsar, there is a sharp fall of 
1.10 though there were the four months of 
emergency. When the Voluntary Disclosure 
Scheme came, instead of 27 lakhs over 100 
crores were collected from both the Divisions. 
Will he look into this fact and find out why 
there was such a fall in 16 out of 19 Divisions 
of Income Tax Commissioners in the 
subsequent year? 

SHRI PRANAB MUKHERJEE; The 
figures which the hon. Members quoted relate 
to the number of raids and searches. The 
amount is related to the number of searches. 
If there are more raids and more searches, the 
amount would be more. If there are less 
searches and raids, the amount would be less. 

As regards his point about the four months 
of Emergency, it is true, Sir, that when the 
Voluntary Disclosure Scheme came, many 
people wanted to take the opportunity of the 
Voluntary Disclosure Scheme and they came 
forward. But I do not find any slackness 
either on the part of the Patiala Commissioner 
or the Amritsar Commissioner. They are 
doing their jobs very well. 

MR. CHAIRMAN: Next Question— Shri  
Jagdish Joshi. 

Promotion of Tourism 

*2.  SHRI   JAGDISH  JOSHI SHRI 
GANESH LAL MALI: SHRI 
KHURSHED ALAM 

KHAN: SHRI KASIM ALI ABID: 
SHRI PIARE LALL KUREEL: 

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 

The Question was actually asked on the 
floor of the House by Shri Jagdish  Joshi. 

state the details of the schemes and time-
bound programmes finalised by the 
Department of Tourism to attract more 
tourists to this country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI SURENDRA PAL 
SINGH): The programmes of the Department 
of Tourism to attract tourists are a continuous 
process. A statemen indicating some of the 
more important measures taken by the 
Government to boost tourist traffic to India is 
laid on the table of the House. 

Statement 

The Department of Tourism produced 
about five million units of tourist literature in 
English, French, German, Italian, Spanish, 
Japanese and Thai for distribution overseas. 
Literature in Arabic language was produced 
for the first time to tap the newly affluent 
market of West Asia. Tourist documentary 
films in colour have been produced in 
English, French,  German,  Italian and Arabic. 

Extensive advertising, publicity and public 
relations campaign was launched through 15 
overseas Tourist offices all over the world. 

Special incentives to foreign tourists like 
"Discover India" tickets introduced by Indian 
Airlines and "Travel As You Like'" tickets by 
Indian Railways were offered. 

Entry formalities have been liberalised by 
allowing foreign visitors coming to India 
without visa to get a Landing permit on 
arrival at the airport valid for 28 days. Some 
of the Himalayan areas so far closed to 
foreign tourists were opened. 

The first phase of Kovalam Beach project 
has been completed with the opening of the 
new Kovalam Palace Hotel providing 280 
beds at this Resort. Facilities for winter sports 
have been further developed at Gul-marg  
Winter   Sports  Resort. 

Travel Industry Promotional teams 
consisting of representatives of    De- 


